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THE DEPUTY CHAIRMAN: Mr. Prime
Minister, in this House we are quite different
from the Lok Sabha. Suo motu. statement
always comes along with the copies and the
copies also should be in English and Hindi.
That is the requirement.

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): Normally that is true.
This statement was made in the Lok Sabha.
Therefore, it is appropriate that it is made in
the Rajya Sabha also today. After the
statement, I do not think there would be any
need for clarifications. It there is any, I am
sure the Prime Minister would answer.

THE DEPUTY CHAIRMAN: The Prime
Minister is not breaking any procedure. Since
there is some urgency, he came to the House.
Let the House extend some cooperation and
listen to him first. If there is anything
...{Interruptions).... Let us listen to him.

STATEMENT BY PRIME MINISTER

Taking up of some Important Projects and
also Completing the on-going Projects on a
Priority in Jammu and Kashmir

THE PRIME MINISTER (SHRI H.D.
DEVE GOWDA): Thank you very much.
Madam Deputy Chairman, as Hon'ble
Members are  aware, the  massive
unemployment of youth in the State of
Kashmir has been a contributory factor in the
growth of militancy. Similarly, the State is
deficient in power which is an essential
infrastructure for development of industry and
even for tourism. Government, therefore,
proposes to take up some of the important
projects and also to complete the on-going
projects on a top priority.

The Government would be taking up the
construction of 290 km. railway line from
Udhampur to Baramulla as a national project
to be financed by Government of India
outside the Railway's Plan. The project is
estimated to cost about Rs. 2500 crores and
would be a great factor
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in integrating Kashmir with the rest of the
country. In addition to providing employment
in the State itself, on completion the rail
communications would help in the mobility of
people from the State to the rest of the country
for employment, education, trade, etc. The
survey work from Udhampur to Banihal has
alredy been completed and survey work upto
Baramulla will be over by March, 1997. The
line would pass via Katra-Riasi-Banihal-
Qazigund-Srinagar. The Railways would take
up the work of construction of the Udhampur-
Katra Section immediately, to be completed in
4 years time. The Government would provide
Rs. 200 crores for this phase of the work. In
the current year budget itself, we would
provide Rs. 30 crores and the work would start
immediately. With adequate funding, the
entire line up to Baramulla could be completed
in 8 to 10 years time.

Mughal Road

The Jammu-Kashmir National Highway, the
only surface link between the Kashmir Valley
and Jammu, is at present be set with problems
of frequent blockades as a result of landslides
and snow avalanches. To provide a dependable
alternative link between the two regions of the
State, the Government would take up the
Mughal Road Project under the Centrally
Sponsored Scheme of "Roads of Economic
Importance". The project spread over a length
of 85 kms. is estimated to cost Rs. 77.40 crores
(1994-95 costs). The project cost would be
shared between the Centre and the State in the
ratio of 50:50. The road joining Jammu to
Srinagar — (via) Rajouri-Shopian and
Pulwama, and scheduled to be completed in 6
year's time will generate considerable
employment potential along the entired stretch
passing through backward areas of the State.
When completed, the road apart from
generation of economic activities, will help in
mitigating the sense of isolation of the people
of Kashmir. For speedy execution, it would be
entrusted to the Borders Roads organisation.
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Hon'ble Members are aware that work on
the Dulhasti Hydro Electric Projecl (3xx130
MW) came to a halt in 1992 with the
withdrawal of the French Civil Contractors.
An amendment to the overall agreement with
the French consortium has been finalised in
July 1995. As a result of this, while the
machinery is being supplied by the French
consortium, the remaining civil works could
be taken up by other contractors. Tenders for
the balance civil work have been obtained and
processed and a decision is expected to be
taken shortly by the National Hydro Power
Corporation to award the  contract.
Government would ensure that the civil works
are commenced at the earliest and would also
see that the funds for the balance civil works
would be mobilised through various sources
including Governmental assistance and market
borrowings.

Hon'ble Members are aware that another
major hydro-electric project, namely, the
Hydro Electric Project (4x120 MW) is under
construction in the State. The work on this is
going on according to schedule and the first
Unit is likely to be commissioned during this
year itself beginning December, 1996. This
should provide the much needed relief to the
power-starved State. Thank you verv much.
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THE DEPUTY CHAIRMAN: Just one
minute. (Interruptions). Let me tell you one
thing.
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SHRIMATI RENUKA CHOW
DHURY: I appreciate his concern over
the technicalities of the Prime Minister
coming .....(Interruptions).

SHRI SATISH AGARWAI (Rajasthan):
We are going to discuss the Railway Budget
today and tomorrow.

SHRIMATI RENUKA CHOWDHURY: It
is not in the Railway Budget. (Interruptions).

THE DEPUTY CHAIRMAN: Let there be
some order in the House. (Interruptions). 1 do
not want this cross-talk. I am not allowing it.
Let me bring some order in the House. As far
as the technicalities are concerned, the
Government can make any statement in any
House of Parliament at any time. There is no
problem about it. The Prime Minister is
absolutely within his right as the head of the
Government to come to this House or the
other House ..

The main thing is this. As far as the
clarification is concerned
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THE DEPUTY CHAIRMAN: Please let it
go in a peaceful manner. (Interruptions).
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The Prime Minister has made it so
obvious.
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IHfc DEPUTY CHAIRMAN: Please let it
go in a peaceful manner. (Interruptions).
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THE DEPUTY CHAIRMAN: The Prime
Minister has indicated that he is willing to

give an explanation or a reply to your
objections.

SHRI H. D. DEVE GOWDA: I would like
to say this with your kind permission, Madam
Deputy Chairperson. I do not think any
clarification, SO far as this
particular,....(Interruptions). Please allow me
to speak. I made a statement in the Lok
Sabha. In fact, if I do not make that statement
here, I will be failing in my
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duty. I do not want to give any scope for any
criticism tomorrow that I have not taken this
House into confidence while making the
statement. That is why I requested the hon.
Deputy Chairman to permit me to make the
statement.

SHRI SIKANDER BAKHT: You are
welcome.

SHRI H. D. DEVE GOWDA: In fact, when
I had visited Kashmir last time, I was told that
no Prime Minister has visited Kashmir for
nine years. Almost all the political parties had
persuaded the Government of India to take
necessary steps and to see to it that these
three, four projects were expedited. The ques-
tion raised is: "Why has it not been put in the
Railway Budget?" This is one Railway project
from Udhampur to Baramullah and then
extended up to Kashmir. At the current rates,
the cost will be about Rs. 2,500 crores. It may
go up to Rs. 3,000 crores or Rs, 3,500 crores
when it is complete". We have taken a
decision in the Cabinet that this should be
taken up as a national project and we should
not bring it within the ambit of the Railway
Budget because we have not got various other
commitments so far as the Railway Budget is
concerned. So we want to take it up as a
national project and fund it through the
General Budcct. We have taken this decision
and Rs. 50 crores is going to be allotted in the
current year itself and we are going to spend
this money during this year. You may talk of
elections and as somebody  said....
{Interruptions)

SHRI SIKANDER BAKHT: Mr. Prime
Minister, we are not against the project.
(Interruptions)

SHRI SATISH AGARWAL: We are not
against development. (Interruptions)

THE DEPUTY CHAIRMAN: Let him
finish. (Interruptions) This is not the way. Let
the Prime Minister finish his speech.
(Interruptions)

SHRI SATISH AGARWAL: We are not
against the project. It is the timing of
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the project that we are
(Interruptions)

SHRI H.D. DEVE GOWDA: I have the
highest regard for the Leader of the
Opposition. (Interruptions) This is the demand
of the people. The previos Government had
already completed work up to 30 kms.
Already, up to 30 kms. the work has been
completed on this very route by the previous
regime. We will go up to 70 kms or 75 kms in
the current year. In addition to that, the hydel
power project which I have mentioned, could
not be taken up earlier because there was
some difference of opinion between the
concerned French Government Consortium
and our Government, as a result of which the
work came to a grinding halt. We have sorted
out this problem and that power project is
going to be started very soon. So, far as the
other project is concerned, as I told you, that
would be commissioned by December 1996.
About the road, the work had already been
sanctioned, but unfortunately, the Government
had stopped it. We want to give the necessary
funds and we will see to it that this work is
strated in time. This is the demand of all the
political parties. (Interruptions)

SHRI SATISH AGARWAL: We are not
opposing that. It is a question of propriety.
(Interruptions)

Ml o= A A[WeEt W (FUA):
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THE DEPUTY CHAIRMAN: I am not
permitting. (Interruptions) you identify one
person .... (Interruptions)

SHRI SATISH AGARWAL: The question
is whether this allocation has been included in
the General Budget or not. (Interruptions)

THE DEPUTY CHAIRMAN: Please sit
down. (Interruptions)
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objecting to
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THE DEPUTY CHAIRMAN: If you have
to say anyhthing, come through the Chair.
Don't play a football match over here. It is
being played in Atlanta. If the Prime Minister
has come with a proposal to set up some
project in Jammu and Kashmir, you should
welcome it. There was a problem going on in
Jammu and Kashmir. It is an economic
package. (Interruptions) If you are against it
or if you are in favour of it, it is entirely up to
you. (Interruptions)

SHRI SATISH AGARWAL: We are not
against it.

THE DEPUTY CHAIRMAN: It looks like
that if you talk like this. (Interruptions) The
difficulty is, if five, ten Members start
speaking together, whether from this side or
that side, then neither the Prime Minister
understands it nor do my reporters
understand it not do I

5.00 P.M.

understand what you are saying. As a
Member of Parliament you have a full right to
make your point clear on the floor of the
House and I will project your right, but please
speak one by one, not ... (Interruptions) Just
one minute. All of you should not speak
together. If you speak together, then nobody
will understand what you say. My request is
for the protection of your right, not of mine.
Please speak one by one. (Interruptions)

SHRI SATISH AGARWAL: Madam, I

want to seek one clarification .... (Inter-
ruptions)

SHRI SURINDER KUMAR SINGLA:
Madam, ... (Interruptions)

THE DEPUTY CHAIRMAN: Just one
minute. Now three Members are standing and
speaking together.

SHRI RAJ NATH SINGH: Madam,
(Interruptions)

ol @ e 3R o, R
TR

SHRI SATISH AGARWAL: Madam, you
please identify us.
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I have to find it out because we do not have
the document with us. The procedure is you
should have the document before you. We do
not have the document. The Prime Minister
has explained just now that as he has made a
statement in the Lok Sabha, he does not want
to disrespet our House; he has come over here
today to make the statement.

We thank him for respecting Rajya Sabha.
But our Rajya, as I explained to you, has a
procedure, under which we should have the
written statement, a suo motu statement, and
we seek clarifications, which the other House
does not do. It is your right. Only our House
has got this right... (Interruptions)

Let me speak to the Prime Minister and let
me know whether he is willing to give
clarifications now or at some other time, if
you want to seek some clarifications...
(Interruptions) Fine; he will explain it; he is
willing to answer. Okay. (Interruptions)

SOME HON. MEMBERS: Madam, we
want to seek clarifications.

THE DEPUTY CHAIRMAN: Okay. But
please be brief. Give me the names and I will
identify and I will allow you. Fine.  No

problem... (Interruptions)
Mr. B
Ravi, I will identify you.
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THE DEPUTY CHAIRMAN: No;
whatever you want to ask, he will
answer.
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SHRI SATISH AGARWAL: Madam,

Vice-Chairperson, I want to have one
clarification.

THE DEPUTY CHAIRMMAN: Yes,
please.
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SHRI SATISH AGARWAL: Madam, as
rightly pointed out by the leader of my Party,
we are not opposed to these projects or any
development assistance for Jammu and
Kashmir. I want to have a clarification:
whether the amount to be spent on these
projects has been provided in the General
Budget presented by the hon. Finance Minister
or the Railway Budget presented by the
Railway Minister. If it is outside the Railway
Budget, then it has to find a place in the
General Budget. I want to know whether the
hon. Finance Minister has made a provision in
his Budget, in the Demands for Grants for
various Ministries which are covering these
items; whether he has made a provision for
that in that Budget or whether it is a
supplementary Budget which is being
presented to the House without a formality...
(Interruptions)...

SHRI RAJ NATH
Madam,... (Interruptions)...

THE DEPUTY CHAIRMAN: Just a
PUAIDhJ&V* Tnct a
AR AT P W A T

SINGH:

THE DEPUTY CHAIRMAN: Okay. Shri
Vayalar Ravi... (Interruptions)...
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minute

Mr. Raj Nath Singh, I will write your name
and I will call you. I have already called Mr.
Vayalar Ravi.

SHRI VAYALAR RAVI (Kerala): Madam,
I welcome the annoucement made by the
Prime Minister. May I seek one clarification
from him regarding the hydel-electric project
on which the work has been stopped because
of some turbulence over there. So, new tender
have been called for. I would like to know
whether it is going to be an international
tender or whether it is going to be
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confined to India only. Apart from that, I
would like to know the steps taken by the
Government to expedite the whole thing.
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SHRIMATI RENUKA CHOWDHURY:
The Prime Minister has to make this

announcement after having made it in the Lok
Sabha. (Interruptions)...

st IR aeE (FER): e W e
@ L .. (mEEe)

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): Any statement made in
the Parliament of India cannot'violate any
code of conduct. (Interruptions)... This is the
Parliament of India. (Interruptions)...
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THE DEPUTY CHAIRMAN: Order,
please. They are making their points and other
are making their points. The Prime Minister is
competent to give his answer or reasons,
whatever it is. Mr. Singla.

SHRI SURINDER KUMAR SINGLA
(PUNJAB): Madam, in fact, I refuse to read
any motive into this at all. But my colleagues
from the other side also should not read any
motive into this. Don't politicise the issue of
Kashmir. Kashmir is a sensitive issue. The
point which I want to make is that it would be
better if the Indian Government and the
people of India pay a special attention to
Kashmir. If you had made provisions both in
the Railway Budget and in the General
Budget, there would not have been any special
concern shown by the Government of India
and by the people of Inida. I am extremely
happy that the Government projects are going
to be funded in a big way. The peace process
has started in Jammu and Kashmir with the
holding of Lok Sabha elections. I think it
would help both to strengthen the peace
process and to establish political order. I hope
in the State Assembly elections there would
be massive participation by the people and
they would realise that the Indian Government
and the people of this country are seriously
concerned about the situation in Jammu and
Kashmir. In fact, I honestly welcome this
statement and whatever you have done is a
remarkable job to further the peace process in
the Valley.

SHRI R.K. KUMAR (TAMIL NADU):
Madam, I agree with the view expressed by
Mr. Singla that it should not be politicised. I
welcome the statement of the hon. Prime
Minister. We are thankful to him for coming
to this House immediately from the other
House and making this statement.
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SHRI JOHN F. FERNANDES (GOA):
Madam, thank you very much. The whole
country would welcome the statement of the
hon. Prime Minister. This package waft long
overdue. When there was normalcy in Jammu
and Kashmir, it is on record that all the funds
of the Government were not utilised in that
area. They could utilise only 75 per cent of the
funds because of terrain and weather
conditions. In the last five years
— it is a report of an independent press party
which visited Jammu and Kashmir
— the Government had full opportunity for
utilising the funds, but funds were not utilised.
These funds are being pilfered by terrorists.
The hon. Prime Minister has announced that
he is going to put so much money into it. We
welcome it. Is there any contingency plan to
see that this pilferage will not be permitted? Is
there any foolproof measure to see that the
money given to Jammu and Kashmir will be
given through this project and it will not be
pilfered by terrorists? Thank you.
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DR. BIPLAB DASGUPTA (West Bengal):
Madam, while wholeheartedly welcoming the
statement of the Prime Minister and fully
endorsing it, I feel that it would help the
integration of Kashmir with the rest of the
country. I hope that while replying to these
questions the hon. Prime Minister would also
take into account the technical point raised by
Mr. Satish Agarwal. He wanted to know as to
where this money was going to be put. If
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it is going to be put into the supplementary
budget, it should be clearly specified so that
there is no confusion on this particular point.
Thank you.
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SHRIMATI RENUKA CHOW-DHURY
(ANDHRA PRADESH): Madam, [ rise to
welcome and congratulate the Prime Minister

on having taken this step. I am sure that my
learned friends across the floor also regret the
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interruptions that they made. I appreciate that
they were trying to preserve the sanctity of
this House. But sometimes... (Interruptions)
No, I am appreciating you, bhai saheb.

- INWm TS ww . (manR)

The Leader of Opposition SHRI SI-
KANDER BAKHT: We don't need any
appreciation from you.

THE DEPUTY CHAIRMAN: You can
withdraw your word. Renukaji, when you
speak a word in this House, it becomes the
property of the House. Now you appreciate it
and I welcome you to withdraw it.

SHRIMATI RENUKA CHOWDHURY:
But Sikander Bakhtji has already received it
through you, Madam. I am glad that they are
able to take it in a lighter vein. Madam, I
would like to remind the House that keeping
up with India's poise on the completion of 50
years of independence, I think that it is the
right time that we send this message
collectively from this House to the world at
large which is watching us that Kashmir is
ours, it will remain ours and we are working
towards it. So, if a step has been taken in that
direction, then let us transcend the black-and-
white proprieties, let us join in the spirit in
which this decision has been taken and let us
welcome it. Yes, if the Prime Minister and the
Finance Minister have come to us asking us
for money, then we will raise this issue in the
House, and it will be debated the discussed.
But at this moment they have not come to us
for money. They have come to us to tell us
that we have initiated this step and it is vitalL
It is something on which all of you
collectively have made the intitiative. We are
merely expediting what you have already
established. So, we thank you for the foresight
in taking this step and we will be grateful if
you would appreciate  this  step....
(Interruptions)

SHRI JOHN F. FERNANDES: Madam, is
she in the Government?
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SHRIMATI = RENUKA  CHOW
DHURY: I am a part of the Governmertl I
think that Mr. John Fernandes is so disoriented
sitting on the other side that he fails to
interpret it.

THE DEPUTY CHAIRMAN: Mr. John
Fernandes' position has not changed. He has
shifted a few seats only.

SHRI SURINDER KUMAR SINGLA: We
are only recommending to the Prime Minister
that she may be inducted in the next reshuffle.

SHRIMATI RENUKA CHOWDHURY:
Thank you for your recommendation. I would
want you to know that I have come on my
own merit.

THE DEPUTY CHAIRMAN: Now that the
Prime Minister is also here, on this point, I
would say that this House should not become
a place of recommendations for extensions or
inductions into the Cabinet because yesterday
also there were some recommendations for
some people. And I also expressed that this
was beyond the purview of the Deputy
Chairman of the Rajya Sabha or of the Rajya
Sabha to recommend anybody to be in the
Cabinet. So, please, use some other forum and
not the Rajya Sabha forum.
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So, Madam, while welcoming it on behalf
of the Telugu Desam party and the
Government of Andhra Pradesh, I wish to
extend our whole-hearted cooperation and I
wish the Prime Minister all the very best in
achieving this goal. I just want to end my
speech with a two-lines quotation of an
English poet:

"Something should be said for the birds
which venture into birdless skies while

hypochondriac crawl along the ground having
seen clouds and think that they are traps."

Thank you, Madam Deputy Chairman.

THE DEPUTY CHAIRMAN: I think we
have been bugged by shayaries and poems.
Now, the Prime Minister.

THE PRIME MINISTER (SHRI H.D.
DEVE GOWDA): Madam, some points have
been raised by some hon. Members of this
august House. But they were not about the
technicalities or the legalities of the statement
I had made.

AN HON. MEMBER: Propriety also.

SHRI H.D. DEVE GOWDA: Yes,
propriety also. Thank you very much.

The only issue involved in it is—this is
according to what the hon. Members have
said-that terrorist activity has not stopped.
This is the only issue that has been raised. |
would like to make myself very clear on this
issue. Terrorist activity has considerably come
down and there is no question of the
Government wanting to give a distorted
version. I am very clear in my mind that
terrorist activity, compared to the last several
years, has
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considerably reduced. One or two stray
incidents cannot be taken into consideration to
suggest that terrorist activity is still there on a
very major scale. I would like to inform the
hon. House and, through this House, the
people of India that the situation has totally
improved. The people of the Valley, Jammu
and Ladakh regions-not the political parties-
want restoration of democratic process. There
is a change in the hearts of some of the
extremists and terrorists. When I went there, it
came to my notice that they had changed their
hearts and they wanted to join the mainstream.
I would like to say this with all seriousness.
Some terrorists approched me and they expre-
ssed the desire to participate in the elections.
There is no question of any doubt in my mind.
This is one thing which I would like to make
very clear to this august House and, through
this august House, to the whole world.

Some other hon. Member-I am sorry I am
unable to recall his name—has raised a point
about pilferage of funds.

SHRI VAYALAR RAVI: Mr. John F.
Fernandes.

SHRI H.D. DEVE GOWDA: Yes. It is Mr.
Fernandes. I would like to assure him that
once an elected Government is installed, the
question of pilferage is going to be solved. I
am not going to say that there is going to be
no pilferage at all in future. But once the
people's representatives start administering
the affairs of the State, this type of pilferages
are going to be considerably reduced. I think
everybody will accept that. Whatever may be
the omissions and commissions of our
democratic system, we must accept the fact
that the representatives of the people will take
care of proper utilisation of the funds.

Then a point was raised as to why it was
not included in the Railway Budget or in the
General Budget. This is one issue which is
lurking in the minds of the Members on the
other side. I would like to reiterate that this is
going to be one of
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the major projects costing about Rs. 2,500
crore. Suppose I have included it in the
Railway Budget or the General Budget. Then
what is the importance that we are attaching to
the development of Jammu and Kashmir? We
wanted to show to the people of Kashmir the
special impetus that the Government of India
provides so far as the developmental works in
kashmir are concerned. This is precisely what
is behind this. I would like to make it very
clear. We wanted to show to the world that
under no circumstances would the Central
Government neglect the needs of the people of
kashmir. The people of Kashmir must have
confidence in the Central Government so far
as their developmental works are concerned
because it is a life-and-death question for
them. I have seen it for myself that the people
who are depending on tourist.activity are in
such a stage that they are unable to get their
livelihood. This is the situation which I have
witnessed there.

Once we restore peace in the Valley, I hope
the tourist inflow will also again be restored.
What was demanded during my visit there
including the projects, etc., I have taken it up
separately. So far as funding is concerned, I
will tell you very frankly that the Planning
Commission is examining the whole thing.
We have kept about Rs. 2,500 crores at the
disposal of the Planning Commission for
various developmental activities, if it is not
sufficient, We will come before this House
with a supplementary demand. So, so far as
the issue of money is concerned, whenever it
is required, we will come before the House.
The works will start, as has been promised.
There is no question of any bald promises. I
would also like to make it clear that it is not a
question of election business. Some people
have got it in their mind that we are saying all
these things because elections are going to be
announced. No. These works are going to be
taken up in right earnest and according to the
promises that I made in my statement. The
works
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will be started and we will complete the
works. Thank you.

SHRIMATI RENUKA CHOWDHURY:
Madam, we welcome this.

THE DEPUTY CHAIRMAN: Thank you,
Mr. Prime Minister. The world will get the
message that Kashmir and Kashmiri people
are in the minds of everybody and everybody
is taking it seriously. This House also took it
seriously, that we Stopped our normal
business and discussed this matter. That itself
is something we never do generally. We are
sticklers for rules in this House. And the
Members cooperated. The Leader of Opposi-
tion and everybody cooperated. I thank them
for this cooperation.

Now, we go back to our normal business.
There would be two things. The Finance
Minister will reply and you will speak, Mr.
Agarwal. It is already five.

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE DE-
POSITORIES (THIRD) ORDINANCE,
1996 (NO. 28 OF 1996)

II THE DEPOSITORIES BILL, 1996—
Contd.

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): I will take only a few
minutes, Madam.

At what time does this House adjourn?

THE DEPUTY CHAIRMAN: 6 O'clock.
The mover will reply

AN HON. MEMBER: He has withdrawn
the motion.

SHRI SATISH AGARWAL: No, I have to
withdraw. I have not yet withdrawn, it has to
be formalised.

THE DEPUTY CHAIRMAN: So, Mr.
Chidambaram, let me ask him to withdraw it
so that you have lesser problems. The mover
of the resolution will have to speak. First let
him withdraw or reply or say whatever he has
to say.
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SHRI SATISH AGARWAL: Madam the
speed with which the Finance Minis ter
responded to my objection with regard to
registration of foreign banks and foreign
companies, I immediately responded that I
withdraw my resolution. But I am making a
formal request now

In view of the assurance given by the hon.
Finance Minister in the earlier hours, I seek
the leave of this House to withdraw my
resolution seeking disapproval of the
Depositories (Third) ordinance, 1996.

The statutory resolution was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Now, there
is only one speech. So, we should finish it
before 6 O'clock.

SHRI P. CHIDAMBARAM: Madam, I am
deeply grateful to the hon. members for
extending support to this Bill. {Interruptions).

THE DEPUTY CHAIRMAN: Sikan-der
Bakht Saheb, floor-crossing is allowed in this
House, sometimes. {Interruptions) You have
crossed two-thirds of the floor, so you better
be careful. {Interruptions).

Let the Finance Minister reply.

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): I am deeply grateful to
the hon. Members for extending support to
this bill. This Bill became law when an
Ordinance was made on the 20th of
September, 1995. I do not like ordinances. I
certainly do not like re-promulgating
ordinances. But then, this is a peculiar
situation because the original Ordinance
amended a large number of Acts and the
amendments came into force. Therefore, when
this Bill could not be passed in the Rajya
Sabha earlier, if we had not re-promulgated
the ordinance, those amendments would have
lapsed. And under the law, today the original
provisions don't revive. So we would have had
a complete deadlock and, therefore, we had to
re-promulgate the ordinance. In fact, when we



